IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

: AT HYDERABAD

‘\4‘
N OA.B77/93 date of decisien : 10-9-1983
Between
Y. Sathi Reddy : Applicant
and

1. The Asatt. Personnel 0fficer(BG)

South Central Railuay

Secunderabad

2. The Divnl, Rly. Manager (BG)

South Central Railway

Secunderabad : Respondents

Counsel for the applicant ¢+ M. Rama Rao, Advocate

Counsel Fdr the respondents : K. Ramulu, SC for Railways

CORAM :
HON, MR. JUSTICE V., NEELADRI RAQ, VICE CHAIRMAN

HON. MR, P.T. THIRUVENGADAM, MEMBER (ADMINISTRATION)

Judgement
( As per;Hon. mr. P.T. Thiruvengadam, Member (Admn, )

Heard Sri M, Rama Rao, learned counsel for the
applicant and Sri K, Ramulu, learned counsel for the
respondents.

7. The applicant joined as Khalasi in the year 1980
and was posted to I0W, Naigonoa. cweeac..,

Perred in 1987 EU>C&U Department in Secunderabad on
administrative grounds, INh the year 1991 the applicant
applied for mutual transfer with Sri P, Pochaiarﬁ]uho was
working as Khalasi with 10U, Nalgonda, The reqguest of

mutual transfer was accepted and the applicant was

transferred-by order dated 27-11-1991, Accordingly, the
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Cne

aBBTiCant reported for duty at Nalgonda on 30-11-1991,

At that stage it was noticed by the Administration that
Sri P.Pochaiah was not fit medically for being posted to
the C&W Department. accordingly proceedings dt.11-2-1992
were issued by AEN(EAST)/SC converting transfer of the
applicant to one of request transfer and placing the {
applicant at’bottom seniority in the senior unit of IOW, ’
Nalgonda. This was ratified by the Divisional Personnel |
Officer/BG/5C by Memo dt, 9-3-1992. But suddenly,. by l
impugned order dt. 27-4-1993, the applicant has been-
retransferred to C&W Department as Khalasi., The same is

challenged in this O.A.

3. éy the order dt. 9.3.1992 issued by the competent
authority the applicant was plzced at the bottom of the
seniority list with IOW, Nalgonda. There is no illegality
or irregﬁlarity in this order and the same cannot be
unilaterall§ superceded by further order issued on 27.4.1993
after a gap of more than a year. Hence, the order dt,

27.4.1993 is liable to be setaside,

4, In the result, the impugned order dt. 27.4,.,1993 is

set aside, The 0.A., is ordered accordingly, No costs.
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) L]
(p.T.Thiruvengadam) {(V,Neeladri Rao)
Member (Admn., ) Vice-Chairman

pated: 10th Sep., 1993. >
Dictated in the open court, Shuty Registiﬁ ’r_

Aggistant Personnel Officer(EG)

grh. 5 ,.c.Rly, Secunderabad.

Divisional Railway Manager (BG) S.C.Rly, Secunderabad.

copy to Mr,M.Rama Rao, Advocate, 3-4-835/2, Barkatpura, Hyd.
copy to Mr,K,Ramulu, SC for Rlys. CAT.Hyd.

copy to Library, CAT.Hyd.
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+IN THE CENTRAL ADMINISTRATIVE TRIBUNAI,
HYZERABAD BENCH AT HYDERABAD

"

THE *HON' BLE MR.JUSTICE V,NEELADRI -RAQ
Co VICE CHAIRMAN

AN

THE HON'BLE MR,A. ;GORTHI . : MEMBER(A)

AND .
THE .HOW! BLE' MR.T.CliaNDRASEIGIAR REDDY
MEMBER( JULL }

THE 'HON® BLE MR.P.T.TIRUVENGADAM:M(&)
Dated: \O —CT ~1993 .

ORBERATUDGMENT ¢

M.A./R.A'./C.A. No.
o in .

C.A.No, S'T'-] ’q-g ,

T.A.No, (W.p, )

Adnitted and Interim directions
issugd - .

Allowed.
A — e iR

‘Disﬁo ed of with directions

Dimisged,

Dismidsed as withdrawn. .
Deésmigsed for default, 'ﬂf
Re jectpd/Or cered. | .

'No order as to costs.
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